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IN THE HIGH COURT OF MADHY A PRADESH
AT JABALPUR
WP No. 2758 of 2025

(VYOM GARG AND OTHERS Vs THE STATE OF MADHYA PRADESH AND OTHERS )

WP/32927/2024, WP/2793/2025
Dated : 07-03-2025

Shri Vyom Garg, Shri Pankaj Bhatt, Ms. Shiksha Patel, Shri
Pankaj Bhatt, Shri Sunil Jaiswal and Shri Deepanshu Mishra - petitioners in
their respective cases present in person.

Shri Akash Choudhury and Aakash Sharma with Siddharth Shukla and
Rohit Pandey - Advocates for petitioners in their respective cases.

Shri Amit Seth - Additional Advocate General with Shri
Sahil Sonkushale - Advocate for the Respondent No.1/State.

Shri Shreyas Pandit and Shri Aditya Veer Singh - Advocates for
the respondents in their respective cases.

Shri Satyam Agrawal - Advocate for respondent No.3.

Shri Lalmani Tripathi - Advocate for respondent No.5.

The Petitioners have filed the present writ petition being aggrieved by
the verbal refusal thereby refusing to get them enrolled as an Advocate by
the respondent No.3/ M.P. State Bar Council and putting pressure to compel
respondent No.5/Central India Law Institute, Jabalpur to deposit the renewal
fees to respondent No.2/BCI.

As stated by the counsel for the petitioners that after seeing on the
portal that institute is recognized by the Bar Council of India, they have
applied and got admitted for Law Course because no such information of

College not being recognized by Bar Council of India was uploaded on the
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admission portal of Higher Education Department of State, nor by University

concerned. However, after completion of law degree, the State Bar Council
of M.P. is not enrolling the petitioner as an Advocate.

It is brought to the notice of this Court that in some cases the
recognition has been given by the Bar Council of India even after 20 years
with retrospective effect and in that situation, the said practice will play with
the careers of the students who got admitted based upon the incorrect
disclosure of recognition on the portal of Bar Council of India/State Bar
Council/ Government of Madhya Pradesh and University. If that is the
situation and the Institution and University has without any recognition
enrolled the students, thus in that matter they are cheating the students by
enrolling them, who are facing the problem in not getting the enrolment with
the State Bar Council.

Accordingly, the respondents are directed to investigate the matter and
take criminal action against such Institutions/ University who are giving
admission to the students. Henceforth, we hereby make it clear that if any
institution or university without any recognition of BCI is giving admission,
it will specifically be mentioned that those got the admission in Law Course
they will not be enrolled as an Advocate however that would be only for
academic purpose. We deprecate the practice of Bar Council of India by
giving recognition retrospectively even in some cases after 20 years also.
Accordingly, Bar Council of India is directed to make its house in order so
that the Institutions shall not play with the careers of students.

All concerned are directed to keep their portal updated in the month of
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March every calendar year so that no student can be misguided by the said

portal.
It is pertinent to mention here that the Higher Education Department,

M.P. vide its letter dated 28.02.2025 has stated as under;-

Y UST g A

3 e fasmar

AT

hATH 353/2234639/2024/38-3 Harel, feara 28/02/2025
ufd,

e 3%N . g9,

g perai,

A ganed feriaarerd, Steergy |

fereg:- foam a1y a3 f@rer 30 gfear (.d.3mg.) @ snagar urg e gu ded sfear of
SEEITYC, TATardl, FTaerql 3 faarfdt ot gaer & ux HIRoT Jarit gaar g7 |

TGH: ATAAT oo AT, T H Faferdd e AT shaAieh 2758/2025

IWRIH AW & o@ & o6 fawarfeea awrfaares o 9 er3fe 3w sf3ar & o7 fgais
06/03/2008 & g iy fafd wrsTsha & T @F 2004-05 & T 2008-09 deh &
A= OTd & | T ganaah faafaarers & u= feara 09/10/2002 I 3¢ A Taarerd &
Pada g o= UISTHA &g d¥ 2002 ¥ TAA Hagdl Uald H T W,
faafaarera $r sfgaer fGais 03/07/2019 & HFET HIUTRYE g1 10 9§ F 31fAH
T Gagar: WTH HeTaarerat B TAr Hagar FAE Y IS | 3T b A
Hgar fawaifra safaareaa o ufdare g & 718 dagar 99 2019-20 & §A1d
AT ST TART|

2/ 99 2008-09 de dr.HY. S, A I WT VA & 3uua ff faufaare g
FAafaarey ff gagar ARaR @i 918, foras 3maR ) Awfaarey & faarfdat & gaer

3|

g/aﬁzozl-zzﬁqaar%gmmwmr $-Ud GICe W WM Gailghd fohdm I Td

frafaarer g1 3o WIS & TATa< fhar 31T | 3t IcATT & MUY WX TA. T .

WSTshA H 80 AT Tel.Uel.UH UISTshd H 30 faardt fawaifera sarfaarery A gafa

gU aur oot faanfdat s fafaares g surfdy ot gere &y 1S e Mol &
T TATIaTer & AeT-37 W TcATAD AT hl AATS e 9425448433 &of §

4/a1 .33, F AT WTd A8l ot b TAfa & off foafaarers g 3% Awfaarers or

GG Uale il TN HAASH YA Wl W HeAU fhar S fAIAa 78 &,

o uRomaTasy Fefaaras & st faardif @ 3ifaw & ®7 F 7 & & fow

T I 5T F GoiI ¢l o U I &, ST 3e¢ [aafaarea @ surfa wa &

5/ 31 faafaarer & grafad wrat o STl gl & HII0T HTUH TE Pod TALTUC
e Far (3meRon) AT, 1965 & fAT-3 & Seoad &1 3 AT W 3T TAETHIOT
15 feam & faerer &l 3ueey AUV | FAT A9 # ufades g &1 gl ) 3as faeg
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HAMAATHD HIAATEN Y ST |
(am?r awaﬁ)

IF[.U. QTRFT, oo TeT faarar

arareT, feaes 28/02/2025

.3h. 354/2234639/2024/38-3

gfaferf:-

1 s g@aes, 3w gfra, 3T Rew faara)

zy—;%sarr;ﬁ getad RrafraTeRy, STaengy Y 3 Faae|
H.U. g, 3 T faawer

It is also pertinent to mention here that Rule 26 of Bar Council of India

provides as under:

26. Approval - The Bar Council of India on the recommendation
of the Legal Education Committee shall instruct the Secretary to
send a letter of approval of any one of the following type to the
Head of the Institution as well as to the Registrar of
the University:-

(a) Temporary approval: On the Initial inspection report or
Regular Inspection report the Legal Education Committee may
recommend a temporary approval for not more than a period of
three years to a newly proposed institution in the event the
institution has facilities enough to commence the teaching
program on such conditions as the Legal Education Committee
may prescribe.

(b) Regular approval: A regular approval may be recommended for
not more than a period of five years when an institution fulfills all
standard set norms and has the capability of maintaining such
standard continuously. Such regular approval shall entitle such
institution to seek accreditation from the Bar Council of India who
can do the same either of its own according to rules of
accreditation or may cause it done by the National Assessment and
Accreditation Council.

On perusal of said rules, the Temporary Approval is not more than a
period of three years to a newly proposed institution, however, for Regular
Approval the maximum period is five years.

Rule 27 of Bar Council of India provides as under;-

27. Revocation of approval -The Bar Council of India may revoke
the grant of a temporary or regular approval if the conditions on
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which the permission was granted are not substantially fulfilled. A
regular permission may be cancelled on an adverse report of
inspection.

Provided that in case of revocation of a temporary or regular
approval, the Centre of Legal Education authority and the
respective University shall be provided with an opportunity of
hearing and rectifying the shortcomings within such time as the
Legal Education Committee may prescribe. In the event of failure
to rectify the shortcomings in the opinion of the Legal Education
Committee within the stipulated time, the Legal Education
Committee shall recommend revocation of approval to the Bar
Council of India.

Provided further that in case of revocation or cancellation of
approval, as the case may be, proper provisions have to be made
for the students who are already enrolled for a law course during
the time when the approval was valid either by allowing the Centre
to complete the course with those who are already enrolled or
direct the University concerned, if such continuance is not in the
interest of professional legal education, to make alternative
arrangement for those students in near by Centres of Legal
Education under the University.

If revocation is within three years or within five years as the case may
be, however, that revocation will affect the institution but those admission
which has already been given it will not affect on the students those are
already admitted. Regarding the recognition and fee to be paid to the Bar
Council of India, if that is not paid, the Bar Council of India is at liberty to
take action against such institution for recovery of dues. If any cheating has
been made by such institution, the Bar Council of India is at liberty to file
complaint to take criminal action against such institutes.

The Police Commissioner, Bhopal is directed to look into the matter
and investigate as to in what manner such type of practice is going on
without getting renewal and shall take further action as per law. The Officers
of Bar Council of India, shall assist the Police Commissioner, Bhopal.

The Police Commissioner, Bhopal shall also remain present before this

Court to assist this Court on the next date of hearing.
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The Additional Chief Secretary, Higher Education Department shall

also remain present before this Court on the next date of hearing.

List on 25.03.2025.

(SURESH KUMAR KAIT) (VIVEK JAIN)
CHIEF JUSTICE JUDGE

Praveen
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